


































 

FIR No.315/19

U/s. 392 IPC

PS Amar Colony

State vs. Rahul @ Blacky

 

09.07.2020                    

Bail  application  taken  up  for  hearing  pursuant  to  order  No.

Judl/Circular/F.43/South  East/Saket/2020/5757-5796  dated

30.05.2020  passed  by  Ld.  District  &  Sessions  Judge,  South  East.

Hearing is being conducted through video conferencing via Webex

Cisco App.

Present :       Mr. L.D.Singh, Addl.PP for state.

                         Ms. Amba Sharma, Counsel for applicant/accused.

 

Report of IO/SHO concerned be called regarding the previous involvement of

accused. Report be also called from concerned jail superintendent regarding the

conduct of accused in jail and his total custody.

 

List on 13.07.2020.

 

This order be uploaded on the official website forthwith.

                         

                                                                             (Sandeep Yadav)

                                                                        ASJ-02/South East District

                                                                   Saket Courts, New Delhi/09.07.2020
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FIR No.542/18

U/s. 397/411 IPC

PS Jamia Nagar

State vs. Imran

 

 09.07.2020                    

Bail  application  taken  up  for  hearing  pursuant  to  order  No.

Judl/Circular/F.43/South  East/Saket/2020/5757-5796  dated

30.05.2020  passed  by  Ld.  District  &  Sessions  Judge,  South  East.

Hearing is being conducted through video conferencing via Webex

Cisco App.

Present :       Mr. L.D.Singh, Addl.PP for state.

                         Mr. M.Hasibuddin, Counsel for applicant/accused.

 

1.     Arguments on the application of Imran for grant of interim bail heard.

 

2.     Applicant/accused alongwith other accused persons has been charged 

u/s.394/411/34 IPC. Allegation against accused is that he along with co-accused 

Abdul Alim and Abdul Qadir robbed the complainant of cash of Rs. 900/- , and 

mobile phone and while doing so, one of the accused pressed the throat of 

complainant while another accused put country made pistol on the head of 

complainant. 

 

3.     Accused seeks interim bail on the basis of guidelines laid down by High 

Power Committee of Hon'ble High Court of Delhi. Copy of reply filed by jail 

authority as well as IO supplied to ld. Counsel for accused. 
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4.     After perusal of reply filed by jail authority as well as IO, Mr. 

M.Hasibuddin, ld. Counsel for accused submitted that punishments awarded to 

accused in jail by jail authority are over. It was further submitted that in two 

cases in which accused is shown to be involved as per police reply, accused has 

been discharged. It was lastly submitted that accused is in custody since 

25.12.2018. 

5.     The application was opposed by Mr. L.D.Singh, Ld. Addl. P.P for State 

submitting that accused is involved in similar cases and bail of co-accused was 

dismissed by this court during lockdown period.

 

6.     I have carefully gone through the charge sheet of this case as well 

chargesheet of FIR No.541/18. As per both these charge sheets, two similar types

of acts were committed by accused within a gap of half an hour. The modus 

operandi is also same viz. pressing the throat of victim and intimidating with 

country made pistol and robbing him.

 

7.     As per the report furnished by jail authority, accused was awarded 

punishment ticket twice. Accused is facing trial in two cases before this court 

only. Therefore, it is obvious that accused is involved in more cases of similar 

nature. Case of accused is not covered by the guidelines laid down by High 

Power Committee of Hon’ble High Court.  Bail of co-accused was dismissed by 

this court.
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8.     Considering all these facts and circumstances, it is concluded that accused 

is not entitled to bail. Accordingly, the application filed by accused Imran for 

grant of interim bail is dismissed.

This order be uploaded on the official website forthwith.

 

                         

                                                                             (Sandeep Yadav)

                                                                        ASJ-02/South East District

                                                                   Saket Courts, New Delhi/09.07.2020
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FIR No.656/19

U/s. 379/328 IPC

PS Sun Light Colony

State vs. Yakub @ Naeem

 

09.07.2020                    

Bail  application  taken  up  for  hearing  pursuant  to  order  No.  Judl/Circular/F.43/South

East/Saket/2020/5757-5796  dated  30.05.2020  passed  by  Ld.  District  &  Sessions  Judge,

South East. Hearing is being conducted through video conferencing via Webex Cisco App.

Present :       Mr. L.D.Singh, Addl.PP for state.

                         Ms. Savita, Counsel for applicant/accused.

Court is informed that earlier bail application of accused was dismissed by this court during lockdown

period. Copy of said order has not been annexed with the bail application. Ld. Counsel for accused has been

requested to file copy of said order.

Report  of  IO/SHO concerned be called regarding the previous involvement of  accused.  Report  be also

called from concerned jail superintendent regarding the conduct of accused in jail and his total custody.

 

List on 13.07.2020.

 

This order be uploaded on the official website forthwith.

 

                         

                                                                             (Sandeep Yadav)

                                                                        ASJ-02/South East District

                                                                   Saket Courts, New Delhi/09.07.2020
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FIR No.541/18

U/s. 397/411 IPC

PS Jamia Nagar

State vs. Imran

 

 

09.07.2020                    

Bail  application  taken  up  for  hearing  pursuant  to  order  No.

Judl/Circular/F.43/South  East/Saket/2020/5757-5796  dated

30.05.2020  passed  by  Ld.  District  &  Sessions  Judge,  South  East.

Hearing is being conducted through video conferencing via Webex

Cisco App.

Present :       Mr. L.D.Singh, Addl.PP for state.

                         Mr. M.Hasibuddin, Counsel for applicant/accused.

 

1.     Arguments on the application of Imran for grant of interim bail heard.

 

2.     ItApplicant/accused alongwith other accused persons has been 

chargesheeted u/s.397/411/34 IPC. Allegation against accused is that he along 

with co-accused Abdul Alim and Abdul Qadir robbed the complainant of cash, 

adhar card and mobile phone and while doing so, one of the accused pressed the 

throat of complainant while another accused put country made pistol on the 

head of complainant. It is, therefore, obvious that section 394 IPC gets attracted.

 

3.     Accused seeks interim bail on the basis of guidelines laid down by High 

Power Committee of Hon'ble High Court of Delhi. CopyCopy of reply filed by jail



authority as well as IO supplied to ld. Counsel for accused. 

-2-

4.     After perusal of reply filed by jail authority as well as IO, Mr. 

M.Hasibuddin, ld. Counsel for accused submitted that punishments awarded to 

accused in jail by jail authority are over. It was further submitted that in two 

cases in which accused is shown to be involved as per police reply, accused has 

been discharged. It was further submitted that no case is made out against 

accused u/s.397 IPC. It was lastly submitted that accused is in custody since 

25.12.2018.

 

5.     The application was opposed by Mr. L.D.Singh, Ld. Addl. P.P for State 

submitting that accused is involved in similar cases and bail of co-accused was 

dismissed by this court during lockdown period.

 

6.     I have carefully gone through the charge sheet of this case as well 

chargesheet of FIR No.542/18. As per both these charge sheets, two similar 

types of acts were committed by accused within a gap of half an hour. The 

modus operandi is also same viz. pressing the throat of victim and intimidating 

with country made pistol and robbing him.

 

7.     As per the report furnished by jail authority, accused was awarded 

punishment ticket twice. Accused is facing trial in two cases before this court 

only. Therefore, it is obvious that accused is involved in more cases of similar 

nature. Case of accused is not covered by the guidelines laid down by High 

Power Committee of Hon’ble High Court. Bail of co-accused was dismissed by 

this court.

 



-3-

8.     Considering all these facts and circumstances, it is concluded that accused 

is not entitled to bail. Accordingly, the application filed by accused Imran for 

grant of interim bail is dismissed.

This order be uploaded on the official website forthwith.

 

                         

                                                                             (Sandeep Yadav)

                                                                        ASJ-02/South East District

                                                                   Saket Courts, New Delhi/09.07.2020
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